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     O  R  D  E  R 

 

15.10.2019 -  If the matter has not yet been decided, the ‘Resolution 

Professional’ instead of moving before this Appellate Tribunal should have 

requested the Hon’ble Members to take up the matter in view of the time 

prescribed under the law.  If such request is made, we hope and trust that the 

Adjudicating Authority will consider the same and disposed of the matter 

expeditiously.  The appeal stands disposed of. 

 

 [Justice S. J. Mukhopadhaya] 
Chairperson 

 

 

 
        [Justice A. I. S. Cheema]

    Member (Judicial) 
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       Member (Technical) 
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